
IN THE CENTRAL ADMINISTRATIVE TRIBIJ 

CALCUTTA BENCH 

CIRCUIT BENCH AT PORT BLAIR 

MISC APPLICATION NO. 351! 	/20W. 

IN 

O.A. No. 85/A&N/2013 

IN THE MATI'ER OF: 

An application extension of time to 

comply with the orcer dated 

08.04.2016 in OA No 8/AN/2013 

(Mrs. P. G. Ponnamma - Vs - The 

Union of India & Ors) 

AND 

IN THE MATFER OF: 

1. The Union of India, 

Through the Secretary, 

Ministry 	of 	Personn l 	Public 

Grievances & Pension, 

(Deptt. Of Personnel & Training), 

New Delhi. 

OATE C 	flL'3 

BY p,r 
RZ.  

FR :GIsrnAp 
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The Lt Governor, 

A & N Islands, Raj Niwas, 

Port Blair. 

The Chief Secretary, 

A & N Administration, 

Secretariat Building, Port lair. 

£1. Th 	Cnmmissioner. - I Cum - 

Secretary (Social Welfare), 

A & N Administration, 

Secretariat Building, Port lair. 

The Direätor (Social Weif e), 

A & N Administration, 

flrrtnrte of Social Welf.re Board, 

Port Blair. 

The Chair Person, 

State Social Welfare Boar 

A & N Islands. 

The Assistant Director, 

Central Social Welfare B 

Port Blair. 

Petitioners I 
	

lents 

-- ------ 



3 .  

- Versus - 

Smti P. G. ponnamma, 

W/o.Shfl Gopala Krishfl, 

Ex-Cralt Instructor, 

R/o. LillypUr Basthi, Port Blair, 

South Andaman. 

Respondent / Ap 

/ 
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No.M.A.351/00262/2017 
(O.A.85/AN/2013 
	

Date of order : 05.0 .2017 

Coram : Hon'ble Mr. A.K. Patnaik, Judicial Member 
Hon'ble Mrs. Minnie Mathew, Administrative Member 

For the applicant 	: Mr. N.A. Khan, counsel 
For the opposite party : Mr. R. Singh, counsel 
(applicant in O.A.) 

ORDER 
Mr. A.K. Patnaik, Judicial Member 

This M.A. has been filed by the respondents of O.A.No.85/AN/2013 seeking extension Of 

time of six months to comply with the order dated 08.04.2016 passed by this Tifibunal in the sad 

2. 	We have heard Mr. N.A. Khan, id. counsel appearing for the pp1icants in t1ë 

M.A.(respondents of O.A.) and Mr. R. Singh, ld. counsel for the original applicant. 

3. 	The O.A. No.85/AN/2013 was disposed of by this Tribunal on 08.4.2016 with 

following directions:- 

"(i) The Director (Social Welfare), Andaman & Nicobar Administrat on is directed 
consider the regularisation of the Applicants and all other similarly situated persons withi

11 
 n 

a period of four months from the date of their retirement; 
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a period of four months from the date of their retirement; 

Upon consideration, if their services are regularised then the dues to which the 

encashment etc. should be paid to them within a period of two months tlereafter; 

In any event, decision which shall be taken as directed above shall e 
communicated in a well reasoned order to the applicants within the afor said period." 

4. 	Mr. N.A. Khan, id. counsel for the applicants in the M.A. fairly submitt d that though the 

O.A. was disposed of on 08.04.2016, the instant M.A. has been filed only on 29.03 .2017 i.e. muh 

after the time stipulated in the aforementioned order dated 08.04.2016 passed in the O.. 

Therefore, if we allow this M.A. at this stage, it will amount to review of the order passed on 

08.04.2016 in the O.A.. 	 . 

5. 	In such view of the matter, the M.A. is dismissed. No order as to cost. 

XMTnnieMlY 	 - (AX. 
Administrative tMember 	 Judicial 
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